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1. 	We hears the l.counsel for b,th the partivs. 

21 	This application was filed challenging the order 

dated 24.6.96. by which a direction was given t& recover 

certain arnunt from the salary *L the applicant. Ld.counsel 

fr tkie resjonents pointed out at the stage of aämissi.n 

that the said. .rer has since been withdrawn. L.counsel 

for the applicants showed uz a cepy of the said order in 

which it has been stated that the order for recovery from 

the salary is being withdrawn without prejudice to the 

further actian in he mattcr of rec.very f the loss sustained 

by the respead.ents in accordance with the relezant. riles. 

in view of the aforesaid order withdrawing the 

impugned order, the a11cation has become infructuus and 

the sathe stands disposed of accordingly.  

LI.counsel fer the epplcant prays for awarding 

a cost. We have noted that the inugned order has been 

withdrawn only after the aplicant had approached this 

Tribunal and ebtained an interim €r4er 0  In view of this, 



-:2:- 

we feel that the ends of justice would be 	by 
& 

directing the respondents to pay cost to the applicant 

which we 4,ssess at Rs 200/.- (Rupees two hundred). L 4 eL 

Ilk  

Vallick) (S.,Dasgupt) 	 . 	(S.  
Member(A) 	 Vice-Chairman. 


